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GOVERNMENT OF KERALA
Law (Legislation-E) Department
NOTIFICATION

No 413/Leg. E1/2019/Law ' | 8th January, 201 9
' Dated, Tl h:mvanamhapuram 24th Dhanu, 1! 94
18th Pousha, 1940.

In pursuance of clause (3) of Article 348 of the Constitution of India, the
Govemnor of Kerala is pleased to authorise the publication in the Gazette of
the following translation in English language ofthe Kerala Pohce (Amendment)
Ordinance, 2019 (6 0f 2019).

By order of the Governor, |

B. G. HARINDRANATH;
Law Secretary.
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- [Translation in English of “2019-0e1 6&08 Gonedas (cesnol)
sodakmaday” published under the authonty of the Governor.]

ORDINANCE No. 6 OF 2019
THE KERALA POLICE (AMENDMENT) -

ORDINANCE, 2019 -

Promulgated by the Governor of Kerala in the Slxty-nmth Year of the -
‘Republic of India. :

AN
ORDINANC E
further to amend the Kerala Police Act 2011.

Preamble. —WHEREAs, it is expedient further to amend the Kerala
Police Act, 2011 (8 of 2011) for the purposes hereinafier appearing;

AND Whiereas, the Legislative Assembly of the State of Kerala is not
in.session and the Governor of Kerala is satisfied that circumstances exist
which render it necessary for him to take immediate action;

Now, THEREFORE, in exercise of the powers conferred by clause (1)
of Article 213 of the Constitution of India, the Governor of Kerala is
pleased to promulgate the following Ordinance:-—

1. Short title und commencement—(1) This Ordinance may be called
the Kerala Police (Amendment) Ordinance, 2019. -

{2) It shall come into force at once.

2. Act 8 of 2011 to be temporarily amended.—During the period of
operation of this Ordinance, the Kerala Police Act, 2011 (8 of 2011) shall
have effect subject to the amendment specmed in section 3.

3. Amendment of section 101.—In the Kerala Police Act, 2011,
sub-sectlon {6) of section 101 shall be omitted.

- P. SATHASIVAM,
GOVERNOR.



